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(a) alae number of industrial proposals 
under CODsi-

~) Iiace "beD they are peodioa witb 
the Oootre; and 

Cc) tbe steps beina taken to speed up 
their clearance" 

THE MINISTER OF STATE IN THE 
DEPAR.TMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRV OF 
INDUSTRY (SHR.I M.ARUNACHALAM): 
Cal No application. received from any non-
resident Indian seeking industrial licence 
IIDder tbe lodustries (Development and 
Reaulatioo) Act. 1 95 I. to set up an indus-
Ifia) uoit in Keral. is pendiDB with the 
Government of India. 

(b) aDd (c). Do not arise. 

ApplicatiODS for Industrial Lieeaces 
froaa Aadbra Prndesh 

4394. SHRI MANIK REDDY: Will 
tbe Minister of INDUSTRY be pleased to 
state: 

(al the total number of applications sent 
by tbe Government of Andhra Pradesh to set 
up majorl small scaJe industries in And bra 
?rade6 pending witb tbe Union Govern-
...... tfor dearauce since 1 983; and 

(bl tile D1IIIlber of letters of intent issued 
to tile OcMterameot or ADdhra Pradesb since 
t 9.3. , .... -wile? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMBNT IN THE MINISTRY OF 
JliD\JSTR.Y (~HR.I M.ARUNACHALAM): 
(a) As on 27.11.1986. 4 Industrial Licence 
applicatiOfts received from State Government 
uadcrtakilws of Andbra Pradesb for the 
p- ef lAUen of Intent under the provi-
ti_ ., I .... triel <Development and tR~
Jillion) Act. 19' I. were at varioUl stages of 
consideration. All these applicatioos relate 
to &be yat 1-984. 

(b) 44 ........ at lotent ~re i .... d to 
... Slate (Jo..,-,.1Mftt of Aodbra P,.flcsla 
JQ9iudi", tbt St,t, 'Qdl.JSlria. J)evelopo.lCDI 

Corporations since 1 983 (The break- up 
details is as follows : 1983 -13. 1"4-t 3. 
1985-13, and 1986 {upto 30.9.198-6)-5. 

Del'elOpDleDt Co .. ll. 

439S. DR. KRUPASINDHU BHOI: 
Will the Minister of INDUSTRY be pleased 
to state: 

<a> whetber it is • fact tbat Government 
bad announced tbe formation of various 
Development Councils sometime back; and 

(b) if so, the names of iDdu~hies where 
tbese Development Councils bave been 
formed and tbe details thereof? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTR Y OF 
INDUSTRY (SHRI M.ARUNACHALAM): 
(a) and (b). Development Councils bave 
been constituted from time to time under 
Section 6 of the Industries (Development 
and Regulation) Act 1 95 1 for tbe following 
industries : 

1. Instrumentation industry. 
2. Cycle and Cycle parts. 
3. Heavy Electrical and Allied industry, 
4. Machine tools industry . 
5. Equipment for oil and gas exploratio. 

and production industry. 
6. Printiog industry. 
7. Paper Pulp and Allied products industry. 
8. Leatber and Leather Goods industry. 
9. Cement industry. 

10. Tyros and Tubes. 
1 t. Food l'rocessing industry. 
12. Soaps and Detergents. 
13. Automobiles and Ancillar;es. 
14. TextiJe Machinery. 
1 5. t ron and Steel (Metal) and Special Steels 

industry. 
t 6. Sbip-buildilll, Sbip-l_,eair aQd J\Q<;Ula-

rles Industries. 
17. Textile Jndu_tey. 
1 8. Electronics industry • 
1 ,. Aluminium industry. 




